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central Administrativa Tribunal
Principal Ranch, Nau Oalhi,

• •••••

O.Ae No. 240^91, 1114/92, 1646/92, 2683/92,
3219/92, 3232/92, 64/93, 104/93,

338/93 k 709'93.

Nau Oalhi this tha 25th Day of April, 1994.

Hon*ble nr. Dust ice S. K. Ohaon, Vi ca-Chair man(D)
Hon^bla fir. B.N, Ohoundiyal, flei ' "
OA-2401/91

Shri Chet Ram,
S/a Shri Punna,

•.^/o R-Block, Rajander Nagar,
icr ouaua Pr aj act, - -

•^au Oalhi.

flemb ar( A)

Applicant

(By advocata fls, Sharti Sharma, oroxy counsel for
firs. Rani Chhabra)

ver su 8

1. Union of India,
through its Secretary,
fliniatry of Communications,
Oeptt. of Telecommunication,
Neu 0e] hi,

2. Secretary,
Dsott. of Telecommunication,
Sanchar Bhauan,
Neu Delhi,

3. The General Manager,
Telecommunication Proipct.
Deptt, of Telecom,
Neu Del hi.

6. Asristant Engineer,

Neu Delhi

PA^114/97

R®SDondent a

Shri Mohan Lai,
R/o 1661, Babu Park,
Rotla Mubarakpur,
Neu Delhi-110003.

(By advocate Ms. Bharti
nr«. Sml Chhabra) Sharma, prn

Applicant

•xy counsel for

1.

ver su 8

Union of India,
through its Secretary,
oiott ^f°T f^^^icatipna.
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2. Sub Divieional
T•! eTT aphE,
Bui andshahr.

Off icer f

0A~1P4 6/92

1, Sh, Oagannath Shukla,
S/o Sh, Ram Milan Shukla,
R'o 5 61 Moj Pur.Shahdra,
Del hi,

2, Sh, Guru Prasad,
S''o Sh, Ram Khilauan,

3.

4,

5.

6,

B-4B0,
Delhi,

Krishan Nagar

Kintnderpal Singh,
flahubir,

fi/o 25, flej Pur,
Shahdhra, Delhi,

Sh, Lumbar i,
S/o Sh, Bisra-n,
R/o 1 668,8abu Park,
Ko tl amubar akpur ,
New Delhi,

Sh, Buddha Ram,
s/o Sh, Badri,
R/e Chuki No, 25,
Sunder Nagar,
Neu Del hi •

Sh, Shasha Ram,
S/o Sh, Badri,
R/o 165, Pradeep Nagar,
Paharganj,
Neu Delhi,

7, Sh, Munni Lai,
S'o Sh, Ram Badal,
R/o 5135, Main Bazar,
Paharganj,
Neu Delhi,

J
Re spend ent s

Applicant s

(By adv/ocate Ms, Bharti
Mrs. Rani Chhabra)

Sharma, proxy counsel for

1.

2,

3.

ver su s

Union of India,
through ita Secretary,
Pl^'nistry of Communications,
Deptt, of Telecommunication,
Neu Delhi,

Chief General Manager(Project),
Sanchar Bhauan,
Neu Delhi,

Divisional Engineer Telecom,
Coaxical Cable
285, Master Tare Singh Nagar,
3all andhar.
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Oivi«lonal Enqineer Talecom,
Ambala Cantt,

5, Asett, Enginasr Talacom,
Coaxlcal Cable Construction,
Ambala Cantt,
Punj ab.

Respondents

OA. 24 B3/9 7

Sh, Oaya Shankar,
S/o Sh, Laxmi Narain,
R/o 92, Lakshmi Nagar,
Nb'-j Delhi,

(By advocate ««, Bharti Shar
Mr a, l^ani Chhabra)

Applicant

wa, prcxy counsel for

1.

ver 8u 8

Union of India,
through its Socretary,
Ministry of Communication,
Deott, of Telecommunication,
Sanchar Bhauan,
Neu Delhi,

2. Assistant Engineer,
Cable Construction,

285, flaster Tar a Si-gh Naqar,
Jallandhar, '

0A.3219/O7

Respondent 9

Sharma,S/o Shri Oiler am,
/o 1228, Pratap K'agsr,

Paharganj, '
Wev Delhi,

Anolicant
(By advocate Hs Rharff eu
Mrs, Rani Chhabra) Sharma, proxy counsel for

versus

•>. Uniin or India,
through Its Sacretaru,
5a"it Co^uni cation.
Neu Delhi,

Meerut,
Respond ent e

2.

QA.3232/99

Shrl prem Gir i,

R^" Chand,
li°u 2S1.S«03lnl Nagar,
To /ippl leantloy advocate M* Rhor.4.«
Mrs, Rani Chhabra) Sharma, proxy counsel for

versus
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Union of India#
through its Secretary,
flinistry of Communication,
Deptt, of Telecommunication,
Sanchar Bhauian,
Net' Delhi,

Sub Oi\;isional Officer,
Tel egraohe,
Heerut,

S.D.C. Telegraphs,
Bar au t,

'tccounts Officer,
Telecom Cnq.Oivi sion,
Sahar anpurtUP),

OA-64/93 r*

Sh, Ajay Kumar Singh,
S/o Sh. Uishuanath Singh,
R/o 1/250 K.Puri,
Net' Delhi,

R espond ent s.

Apol icant

(By advocate fls. Bharti Sharma, proxy counsel for
ft 0, Rani Chhabra)

ver su £

1, Union of India,
through its Secretary,
ninistry of ComT.unication,
Deptt. of Tel Bcommunicction,
Neu Delhi.

2. Asstt. Engineer Telecom,
Coaxical Cable Construction,
2E5, Haster Tar a Singh Nagar,iallunrihar(Punjab) Respondent s

DA-104/93

Shri Dais Ram,
S/c Shri Sumeshar,
R/o Raghubii Nagar,
B-III 12i Gang,
House No.478, Applicant
Neu Delhi.

(By advoc^t. Pla. Bharti Sharn^a, proxy coonael for
It s. R ^ Chh abra)

ver su 8

1, Union of India,
through its Secretary,
ministry of Communication,
Deptt. of Telecommunication,
Sanchar Bhauan,
Neu Delhi,

9 A8ei atant Engineer,
' Coaxical Cable Construction,

Dalkundhar ,
Respondents
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f}' Shrl Chand.

Shahdhara. '

2. Shrl Raja Ram,
S/» Shri Panna Lai.
Lod- r'P^ Barsati,Colony,
'*'eu Delhi.

(By adi/

Union of IndJ,, --=- »
through it, Soirrttto
"inistry of

vtr^s

T^-"inlstry of Cn®' ,
O'oortmont of ?r?!!Srnchor 8h,u,n,

S-U.P. Phonos, Meerut.
^"9lnosr Phonss,

^93 • "®»Pondent8

2.

3.

4.

5.

Kanchan,

^/o ?226^^d^ flvtar,
-®PJ. Nsu Delhi.

'^eshan,

"A iSi
"shsr Gani ""S".^anjjiVey Delhi,

S/o qJ'" ^akhan,
R/o I226"^p®^®^*

(By adi/ocate r). 01, ^PPiicants
«=ni Chhairs,"'̂ Proxy couns.i f.o

'• ""inn of Jndio, """"
through Ife e
Nlniotry ofOpPtt. Jf Toir'""" '̂=P"on.
Sanchar Bhauan. """"P'tPn,
Neu Oelh,

flppli cants

for
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ABsletant Engineer,
Telecom Project,
A. 9. 10 Safdarjung Enclave,
Neu Oelhi, Respond ent e

ORDER (09 AL)
delivered by Hon'ble Plr. Duetice S. K. Ohaon, Vice-Chairman

In this bunch of the 0»As*, the facts are similar

and the controversy raised is the eame. They^^ve been

heard tt)got|iT"an^» therefore, the/v|Sr« boinj^ieposod of

by a common judgement.

The aoplicante in these cases allege that from

1986 to 1988 they rendered service to the respondents ^
as Casual workers. Their services were terminated in
order to give effect to the circular dated 22.4.1987.

They have prayed in each of these O.As. that the orders
terminating their services may be cuashed. They have

further prayed that the respondents may be directed tc
re-engage them in service.

Ls- ^,
\y Those applications appear to its highly belated.

I rlscm^a Cpf^ 3 • b 3r ITS^ bV lit) it St ioH«
Therefore, they are being dismisses a. oair® y * ^

Like any othjr citizen of this country, each cf
the applicants i. entitled to be considered for a fre.h
appointment en merits and in acccrdance uith lau if hs
or Che is otheruise eligible. Ue haue no dpubt.that the
respondents shall consider their esses if and uhen they
f.,1 the necessity o" engaging fresh casual labourers thsreb,
conforming to the mandate of Articles U.16 and 21 of the
Constitution,

Uith these observations, these applications are
di smissed.

No costs.

m ^(8.N. •OHOUNOJfAL).,.


